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VERSUS
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bearing Ref. No. 274/Udyan/2023 q-1e
dated 16.11.2023
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 143 OF 2023

IN THE MATTER OF:

SUNIL VAID & ANR. ... APPLICANTS
VERSUS

STATE OF UTTAR PRADESH & ORS. ...... RESPONDENTS

REPORT ON BEHALF OF THE RESPONDENT NO. 3,
GHAZIABAD  DEVELOPMENT __AUTHORITY IN
COMPLIANCE TO ORDER DATED 06.10.2023 PASSED BY
HON’BLE NGT, PRINCIPAL BENCH NEW DELHI.
MOST RESPECTFULLY SHOWETH:

1. That the Present Report is being filed on behalf of the

Respondent No. 3, Ghaziabad Development Authority in
Compliance to Order dated 06.10.2023 passed by the
Hon’ble National Green Tribunal, Principal Bench New
Delhi.

2. That vide Order dated 06.10.2023, the District Magistrate,
Ghaziabad was directed to convene a meeting of Vice
Chairman, Ghaziabad Development Authority,
Commissioner, Ghaziabad Municipal Corporation, CEO,
U.P. Awas Evam Vikas Parishad for resolving all the issues
regarding proper maintenance of the public parks and
removal of encroachments. In compliance to the same a
meeting was convened by the DM, Ghaziabad on
08.11.2023 of which minutes were recorded. The minutes of
meeting dated 08.11.2023 bearing ref. No. 191/S.T-
D.M./Collectorate/2023 dated 10.11.2023 is hereby marked
and annexed as ANNEXURE- A.
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3. That in compliance to Point No. 1 of the Minutes of
Meeting, the Horticulture Officer, Ghaziabad Development
Authority vide Letter bearing Ref. No. 274/Udyan/2023
dated 16.11.2023 issued detailed estimates and proposed
plan concerned to regular maintenance of Vaishali situated
Chitragupt Park, Dr. Bhimrao Ambedkar Park and Podium
Park by the Authority. The Copy of Letter bearing Ref. No.
274/Udyan/2023 dated 16.11.2023 is hereby marked and
annexed as ANNEXURE-B

4. Thatit is most pertinent to highlight that the Respondent No.
3 has issued letter dated 11.08.2022 bearing Ref. No. Letter-
979/Horticulture/2022 to Ghaziabad Nagar Nigam for
taking over public parks and their regular maintenance. But
the same has not been complied as of date and the parks are
not being maintained. As per the directives of Hon’ble NGT
and decision taken in Board Meeting of Municipal
Corporation, the maintenance of parks in the area of
Municipal Corporation being done by Respondent No. 3
was to be done by the Municipal Corporation.

5. That the work of maintenance of parks and green belts being
maintained by the Respondent No. 3 in the previously
transferred schemes, is currently not being met due to
unavailability of infrastructure fund and due to the above
schemes having already been transferred to the Municipal
Corporation. In light of such compelling circumstances, the
aforesaid letter dated 11.08.2022 was issued to the
Municipal Corporation by Respondent No. 3. The True
Copy of letter dated 11.08.2022 bearing Ref. No. Letter-
979/Horticulture/2022 is hereby marked and annexed as

ANNEXURE C. \&Q/?
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6. It is pertinent to highlight that the transfer of roads, drains,

sewer, Parks, Green Belts, Electricity of Vaishali Scheme of
the Respondent No. 3 was already done on 31.03.2004
through the then Superintendent Engineer of Respondent
No. 3 to the then Executive Engineer of Ghaziabad
Municipal Corporation. The True Copy of Transfer dated
31.03.2004 is hereby marked and annexed as ANNEXURE
D.

. That in compliance to Order dated 06.10.2023 of Hon’ble
NGT, Principal Bench, the point no. 2 of the minutes of
meeting chaired by the District Magistrate Ghaziabad it was
resolved that the illegal encroachment in and around the
above named four parks shall be removed within seven (07)
days by the Executive Engineer Zone 06 with the support of
Municipal Corporation. Compliance to the said directives is
awaited by the Executive Engineer Zone 06.

. That in reference to point no. 3 of the minutes of meeting
chaired by the District Magistrate, Ghaziabad it was
apprised by Sh. Anuj Kumar Singh Horticulture Officer,
Municipal Corporation it was informed that the proposal for
Maintenance of the above named Four Parks was inducted
and approved in the board meeting of the Ghaziabad
Municipal Corporation and the same shall be complied with
takeover of the said parks and their regular maintenance in
order to effectuate the decision of Board Meeting. Hence,
no compliance is required in respect to the Point No. 3 of

the MoM dated 06.10.2023 by the Respondent No. 3.
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It is hereby prayed in compliance to the order dated

06.10.2023 accordingly.

Advocate- Supreme Court
Reg. No. uUP4alasA/1a
Ch.No.:203, Setalvad Lawyers Block
Supreme Court of india
Off.: A-131 (LGF), Sector-48, Noida
Ph.: 7838848157, 9315614163

Date: 30.12.2023
Place: New Delhi
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FOl;E THE NATIONAL GREEN TRIBUNAL
ORIGRIN CIPAL BENCH, NEW DELHI
INAL APPLICATION NO. 143 OF 2023

IN THE MATTER OF:
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A §T{ATE©F>gT<rAR PRADESH & ORS. ~RE PONDENTS
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1. That I am the authorized representati

No. 3 in the aforesaid matter and am well conversant with
facts and circumstances of the case and am competent to
swear the present affidavit.

_ That the contents of the accompanying Compliance Report
have read over t0 me; which I understood and I state that the
contents from para 01 to 08 are based on the records
maintained by me. .

3. That the Annexures filed along with the Compliance Report

_are true copies of their respective originals.

Verified at New Delhi on this _____ day of Decembe?%?fﬁﬁfﬁ
the contents of Para 1 to 3 of the above affidavit are true and
correct to the best of my knowledge and belief and no part of it is

false and nothing material has been concealed therefrom. L.M
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ANNEXURE-C

HAZIABAD _ DEVASIOPMENT  AUTHORITY

. GHAZIABAD (U.P.)
§ HORTICULTURE SECTION
Estimate

Nameof&ﬂﬁﬁmﬁﬂﬂyégiﬂw,mw,mw,%ﬁwm,ﬁﬂm
work:  gigeg ﬁ,@aﬁwﬁwﬁhawﬁw&ﬁﬁaasm%mﬁmwa&aﬁm
@ o Senfie wa—vw@m a1 a1t

S.N. Item unit Qty rate Amount ﬁ,
1 Complete maintenance of the entire garden features| sqm 720204.12 2.99 2153410.32]

having as per yard stick in the garden area i.e. lawn trees, ,;
shrubs, herbs, edge, flower beds, foliages, Creepers etc.
including hoeing, weeding prun?ng replacement of plants, -
gap filling, watering, mowing of lawn, grass cutting by
lawn mover and brush cutter, removal of garden waste,
applying insecticide. pesticide & fertilizers (whenever
required) top dressing of lawn with good earth and
menure and maintenance of other garden related works as
directed by ofﬁce-in-charge (Cost of Good Earth,
Manure, Fertilizer, Insecticide, Pesticide will be provided ‘
by the Department & lawn mover and brush cutter with !
|fuel, other T & P material/articles shall be provided by ‘l
|

|

|

|

{
|

the contractor.) (Qty for 12 month & 60017.01 sqm per
month = 720204.12 sqm) (Rate for 2.99 sqm per month
2.40.1 DSR. 2020

2 Provision of Sweeper for Sweeping of Path area, praking,| nos 730.00 _‘100.00 292000.00
gate & Cleaning of Toilet. SOR 2022 (qty. for 365 days
X 02 nos per day = 730 nos) (Rate for 400.00 per day) 1

. Total 2445410.32!

GST 18% 440173.86
Grand Total 2885584.18
Say Rs— 2885585.00

i’f \‘_(:; i ” s { “‘»'j
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(Hort. Inspector) (}I})rticé"ltui;/e ‘Ofti‘cer)
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